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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:

RAJPAL SINGH
VERSUS

. .. APPLICANT

ELDECO COMPANY & ORS. RESPONDENT

REPLY ON BEHALF OF RESPONDENT NO. 4

MOST RESPECTFULLY SHOWETH:

1. That the above named Respondent no.4 i.e., Eldeco Infrabuild Limited is

submitting this reply through its authorized representative Sh. Vaibhav

Lalit vide authorized Board of Resolution dated 13.09.2024. The copy of

board of resolution dated 13.09.2024 is annexed herewith as

ANNEXURE R-1.

2. That the answering Respondent is engaged in the business of real estate

development and has an unimpeachable reputation in the market. It is

also pertinent to mention here that the answering Respondent is

developing a residential Township under the name of “Eldeco City”

situated at Bareilly, Uttar Pradesh (hereinafter referred to as

“Township”).

3. That the answering Respondent has purchased several land parcels

identified as Khata No. 507, 509, 500, 501, 502 & 503 (hereinafter

referred to as “Land Parcels”) planning to develop the same. These Land

Parcels are adjacent to the alleged Pond and lie outside the approved
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Township of the answering Respondent. A map delineating the

Township, the pond, and the adjacent Land Parcels is annexed herewith

as ANNEXURE R-2.

4. That the alleged Pond in question, located on khasra no. 508, covering

an area 0.1260 hc, falling under Khata No. 00309 is situated outside and

adjacent to the approved Township of the answering Respondent. It is

important to mention that the answering Respondent has not encroached

upon the Pond or any of its surrounding area in any manner.

5. That in the course of safeguarding the Land Parcels from illegal

trespassing and encroachments, the answering Respondent has erected

fencing around the Land Parcels, which includes the area of the alleged

Pond adjacent to the township. This action was taken in good faith , aimed

solely at protecting the Land Parcels while maintaining the sanctity of the

alleged Pond. It is important to note that the answering Respondent has

never intended to encroach upon the Pond. Moreover, a passage leading

toward the alleged pond has been left open, underscoring the answering

Respondent’s commitment to preserving its integrity.

6. That answering Respondent categorically denies any allegations of

garbage dumping in or around the Pond. On the contrary, answering

Respondent is actively engaged in beautification efforts to preserve the

natural character of the alleged Pond and its surroundings, ensuring

environmental harmony. It is also pertinent to mention here that the

Petitioner has not attached any documents in order to substantiate his

allegations, however the answering Respondent herein is attaching the

current photographs pertaining to the Pond in question showing that the
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answering Respondent preserved and ensured that the sanctity shall be

maintained. The Photographs of Pond is annexed herewith as

ANNEXURE R-3.

7. That the allegations by the Petitioner that answering Respondent has

colluded with any authority or party to usurp the Pond are entirely

baseless and without merit. It is apposite to mention here that the

answering Respondent has always acted in compliance with the law and

has not taken any unlawful measures to obstruct or disturb the Pond’s

existence in any manner.

8. That the alleged Pond (land parcel 508) was historically used for public

purposes, such as grazing and water storage. However, there is no

designated public access or Revenue Rasta leading to the alleged Pond,

nor has there ever been a public pathway that the answering Respondent

has obstructed. The fencing installed by the answering Respondent has

been confined strictly to its own land parcels, ensuring that no public right

of way has been impeded. It is pertinent to mention that the answering

respondent has always maintained the sanctity of the Pond and further

undertakes to maintain the same in future as well Since the answering

respondent has no malafide intention to disturb the sanctity of the Pond.

9. It is pertinent to mention that no land around the Pond has been sold as

plots or earmarked for commercial or residential purposes by the

answering Respondent. It is pertinent to mention that the answering

Respondent company remains committed to executing all its

development activities strictly as per the approved township plan.

Furthermore, any future developments or modifications will be
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undertaken in full compliance with all existing relevant laws and

regulations.

10. That the answering Respondent is open to engaging in a constructive

dialogue with the relevant authorities and government officials to explore

legal solutions for the preservation and beautification of the Pond. It is

also apposite to mention that the answering Respondent is ready for

potential land exchange options, if deemed appropriate, as per the

existing norms/ rules/ regulations. For this above potential land exchange

option, the answering Respondent has also sent letters dated

07.09.2024, 20.09.2024 & 15.10.2024 to the concerned authorities,

copies of which are annexed herewith as ANNEXURE-4.

11. That the actions undertaken by answering Respondent in relation to its

property have been legal, bona fide, and in accordance with all approvals

and. permissions granted by the authorities and that the answering

Respondent strongly contends that there has been no harm to the Pond’s

natural existence, nor has the company violated any environmental or

legal provisions.

PRAYER

In view of the above facts and circumstances of the case, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to:

a) Dismiss the application filed by the Petitioner with exemplary cost;
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) Pass any such other order(s) or direction(s) as this Hon’ble Tribunal

may deem it and proper in the facts and 'i"'"“;"'; 'F8PgFgb I.f,,t Lim

ALFR61 INT

ROHIT NAbPAL

THROUGH

Advocates for the Respondent
B-244. LGF, Greater Kailash Part-I

New Delhi-1 1 0048
Mob:981 1601211PEt;iF!!-/{ 1 ;2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:

RAJPAL SINGH
VERSUS

. . . APPLICANT

ELDECO COMPANY & ORS. RESPONDENT

AFFIDAVIT

I. VAIBHAV LALIT S/0 SH. GULSHAN LALIT AGED ABOUT 28

YEARS, R/0- C-66, ANS AL TOWN, KARN AL, HARYANA 132001, DO
HEREBY SOLEMNLY AFFIRM AND DECLARE AS UNDER: -

1. That I am the authorized representative for the Respondent in the
aforementioned matter and am well conversant with the facts of the

case and hence competent to swear this affidavit.

2. 1 say that I have gone through the contents of the accompanying reply,
contents of which are true and correct to the best of my knowledge

me and I haveand contents thereof are read over an

l®RMtB$1q;MgJdunderstood the same. No part thereof is
been concealed therefrom.

@ t\ AuthoN' -

P. . J„':T}***“'#\ , s, _:.<©gRIFICATION

\\WSF) p\ \ :be: : L OanF1FrI :SV i F al enSUE: I tr :n4y abTs tt hS

* [=:"£'£:::oTJe£:HAeU:::? *T:_=;=::F';'FbPgjbb%wbB6'”' ”„'“'

)rD#6NENT

>“’' -' " ~\IV - -
DERaNENT

.f

J

P

DEL}li { } {\!!)!.£\}

;);}{/OiTIIeitSiI
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CERTEFIED TRUE COPY OF THE RESOLUTION OF THE M®ETEVG OF TEa
BOARD OF DERECTORS OF ELDBCO BWRABUILD LEMaTED (“COMPAW”)
nELD AT 20r-212, SPLTNDOR, FORUM, 2ND ILO'OR, SIJKHDXV VIlIA&
SOUTH DELPa, NEW DELEU-.rro025 OX FRLDAY, 137H S8?T£bgBXR 2024 AT
10:00 AM

AU_THORISATION TO REPRESENT TE® COMPANy nq LEGAL CA©S

'ERESOLVED THAT Mr. Vaibbav I,aIit S/o Mr. Gulshan :Lalit R/o C-66; Ansal Town, Kamal-

13200-i, be and are herdby severally authorized to act Da behalf of the C*ompany as its dIIly
Authorized Representatives for pursui11g. casels Qf any nature. Bled' by/against -(present or RrtqTe) the
Company h any court/tribunal/ quasi-judicial body in/outside India.

RESOLVED FURTEmR THAT the above aQntiorted Aldhorized:Representative, be and is'hereby
authorized to exercise the following powers on :behalf .of- the Company, in conhet3tion with the
subject matters:-

1.

2.

3.
&

5.

6.

7.
8.

9.

For B,Ideco Infrabuild .Limited

For EIQeco Infrabui ici Limited

Mohan&K®M§bnaiory/Director
Director

©L-B©©©

To sign, veriBr, application* pleadings} =affidavits, or any other applicatid& papers or
docurheats. as may be reqBired for filing cases (Civil Qr-Crimin41) f9r ajla QQ'bQhalf Of the

eoapany and/or instituted against the= Company and/or als6' for bnpleadihg as aPaiV in
any casels.
To appear Bud r9pre6ent the Company {brough attorney before any court/tribunal/quasi-
judici;1. body, where case/s m£y' be -fi led by tEd .'Cdmpaby or ihstituted against the
Company.

To de a connected appeal/revjsion/review etc and engagpd an attorney for that purpose.
To make statement oII dath or 6thdfWige. With ragard td the ’faCt Qf the case that Day be
Bled by the Company .and/or iDstittrtQ_d agaibs.t tbQ C;omp4ny ar aqy oth9r Wopnation
relevant thereto.
To sign, veri8 or prosecute the. gait, plainf, petiti6q, GoinPlaint! wrj$en statement,
ap iIi:cation, ple8dings, af6davit$ appeals, review, vakafatnama or anY Other application,
p-ai)ers or documents as may be reqphed'far.proper pfo£eCution of the casels.
bJ suiIanon wi.tues,ses, exaarine/gross .eX4able the Witness and al$o to lead evidence,
exhibit documents andthe like.
To apply Ibf and get'cefti£ed Copies'Of'a{V'oFd9q decree Of any other doQulrents._
T6 ;;lied any ;ayment/aallrpe!!sdigIV$etti9m grIt 4aount for and on behalf of the
Company.
T6 g;he;ally3 d6 .all Q£hH acts? deeds aId things. as a.ay be conducive Bnci/or ,incidental to
tho acts, deeds aIId things herein 4boVe: stated.”

ELDECO INFRABUILD LllVlITED
(Formerly kn9Wn qs Apollo ]nfracon.LltnitedJ
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ANN£XDR£. R. IE
irB

ELD£CO
;g

7l3* SCptc*nIt>cr 2024 .

The District Magistrate

Barei} ly:

Uttar Pmdest! l!1If.
B

Respected Sit,

Singht who has alleged that Kh as:ra No. 508, record id in the revenue records as a Por;d (Jhccl), is
being unlawfulIY occupied by us. In this regard, \ve wish to submit &s .under:

{&hpFP

gg

}. We ue in the process of doveloping a residential tovyrlship named “E:deco City,” ( herein

“ColonY”) located on approxirna'Qly 35.34 acres of !and on Nain'ital Road, Barci}ly, Uttar
Pradesh. T Iris deY€10pal.ent is b$sed on the layout plan approved by the B&reilly Development
AuthoritY wide Map No. MAP 201809281 14059417 dated 2'in 1 May 2024 (herein “Layout

necessary permits, IIcenses, and approvals obtain@d fro,rn the relevant authori@@s.

nl£ inner, colltnuy IO the cId.Ins 111ade by Mr. Raj:pd Singh A cop} of the approved Layout
Plan is enGlosed as Annexureb,A.
The KI iasm no 5"08 is $urtoun€icd by !MId, wFr,itch has been purchased by ugour associates
with an intention to develop eDi@ny as per the nonn:s of Bareilly Development AuOrority (
herein “Future Project”).

Plan”)

The CoIonY is registered with UPRERA arid- has been devo’iopcd in conlpHancc \with all

The Khasra No. 508 is not part of the Layout PhII, and we have not encroached upon it in any

2

3+

4,

Sir, Khasra No- 508 does not have aCcess via rasta§. While, \ye have nat encroach'cd upon it, .ive are
open to the following options:

' Preserving the .Current St& bc: Present’ ing th:o p.and in its current state, ensuring 'no
encroachment occur. Furthermore, in oar Future Proj,ea, we can incorporate access roads }a

natural wctiand for birds, in 8ecar&laIlcc \via I appliQMte regalatjoIn.

\Ve trust this clarification addlzs5cs die concerns raised dn,d assure' you of our con;mitmcnt to
colnpliuJ ce with ali relevant regu}ations and ncri.ns.

tha pon'd

' Enl18ncenreIlt: \Vc are willing to enhance the pond by bwutifyjng it md turning it in{o a

L3nd-Exchange: \Ve are open to exchanging K}iagra No. 50;8 will a pMce'} of our land a{};g
periphery of our Future Project in compliance with rclev al.It norms.

Soliciting Kind Considendon.
:#:i

Thanking You,.

Yours sincerely {He
For ELt)ECO Irtflnbuiid Ltd

S&ndcep Kumar Ciia\vIa
Vice President
09837394 ! 1 1

CC,ADhd, Finance and Rcv€nue.For ii)fc @$on p:I=ewe

ELDECO i-NFRABUiLD LIMITED
(Formerly known as Apollo Infncon L}rn4tQd#
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EL©EG©
20111 SepteMber 2024

The Distd6t Magistrate
BareDly,
Uttar Pr&de3h

R8fer8nee: !!! QuE Letter dated 7$ 8epteqbBT9024 [“EettQ,”)
tH> e.VcrnnBBt Order aa.-b/7'n/w;'l-jor$£org)/20r6 d,t,d grd J.,, 20r6

Subject: $aque8t lot Exghpge, of IBlld GAnt Sand land falUng' under Kha8ra Nb, 508,
thenia “Pond Land’1)'iitU nEed Ut'vajuge BRP.al Barclay '

i
Respected.Sir,

ye ?Tqyliting il1 RidhFFanqa,ta the Janed Letter, whereby-we'ciaify the :status of the Pond land in
light .of the concerns Jajgedb-efore the HoIILle thaI;nd:dti;1 'iIibut;ai

y?.yeuld.}ike t? nitente that wehave aat caljged’ally enetoaclunent or ob$t[vcdon on-the Pond Land
AdqitianqIYl Ibis 'impottant to note thN the Find.Land pp.Ken{& lacks ac.casi:via ragtag, 111 the IAter,
ye !ave dven opHons-htpnserWg:tIle Cqaent $bts of id;Id iand/Ehhadcehent of Pond Land/Land
Bxgharlgc,

I
IiIiII
I

In acTvdu:c.e wjUl 9wunpent.Orde'f Nb: 8774.4/qF.-'lld16Q6(5)/2016 dated June 3, 2616, we He

:F :]= g=:Eg::11 fi1:LI:? Lk:EU;::t! !IiS:: :IB{=1 d f SP e cllLfic :iIIy OR q6 His L2•nea he uea
Fot Your rdferencie, We have attached the follbMngdacun)c11t8}

g Aauexure A: $hijramap bighli§htbi’g dre'are& prop.aged:fw exchange dg#inst Kha$ra'Na1 508.

B
Aaaexu re B:-Lategt'HbatauaiTar Kha3fa Fla. 5(It> & sal, B’iIi;a

We believe that thig:exchang$.wodldmuh2£Hy benefit bothparde's by $!rhanchg pubEf,acres8ibiHV and
p£e3ewbIg natural resource& TUg prQposal reflects ow copd&neat to sus&; able aeyeIopnleni iIIefaeient land use’,

We look forward to your positive &sponse,

Sincerely

Thankingpo'u

You(s $inea£ely,
FocElde.co hlaabuild IEaitod

/<eg
Authorise'a $ign i
S&ndbep Kumar
Bad : A8 above

I

:i=;J'’INFRABuILD UMITED
fFa£m.gdr known? q ApollO InfH€dnl iMf led)

I

I
I

)
\

-j
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ELDECO

j5th October 2024
To,
DM
Bareilly,
Uttar Pradesh

Reference: Our Letter dated 7th September 2024

u Ject: Heqr%?:t„j::eTLT##{s:t{l:l:!aT€;SiTEliv!:SaT:{{rygunderKhasra No' 508’

Respected Sir,

This i? yith Fegards to our proposal for exchange of the Jheel Land for a parcel of land in Khasra No
5?:1’ vide TfeTSnced i.:tte! !n tlis regardJ it.ha; tdcendy colne to our knowledge that 'our ownershiJ
of area undeE Khasra No' 501 is lesser than the area required to give effect to the proposed exchange.

1 Js5 ;Th :::I t E :e>b{ ;i :[I[t :t: Sn::\: ::raP:F :h;T£e: gL: : : thejje : 1 Elffn:o :Tla: : gET 1 of land ad measuring
' Area of 616 sq. m falling under Khasra No. 501;
' Remaining aFea of 980 sq. m falling under Khasra No. 500.

A coPY of the Shijra plan illustrating the proposed location of the land for exchange is being annexed
herewith.

We will bear all costs to excavate the exchanged land falling in Khasra Nos. 500 & 501 for the
purpose of creating a jheel, in accordance with applicable norms if our proposal is accepted.

Our associate companies Popular infratech Pvt Ltd and Mars Built Tech Pvt Ltd are the respective
owners of the proposed area for exchange falling under Khasra Nos. 500 & 501.

Popular Infratech Pvt Ltd is under sole ownership of the entire Khasra No. 500, whereas, Mars Built
Tech Pvt Ltd is a co-owner of the area falling. under Khasra No. 501 with other co-owners. We are in
the process of getting consent from them as to location of the land proposed uncle-r exchange to
avoid any issue in future. Accordingly, an affidavit to this effect is being annexed herewith.

We look forward to your positive response.

Sincerely

Thanking you
Yours sincerely,
For Eldeco Infrq,build Limited

, aq:tnA
Authorised Signatory
End: As above

Ji§-.

:if

le@©gig R
a:

ELDECO INFRABUILD LIMITED
(Formerly knowr! as Apo116 Infracon LImIted)
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I/We, ELDECO INFRABUILD LIMITED, a company registered under the Companies Ach 2013 /
office at 201-212, 2nd Floor, Splendor Forum, District Centre, Jasola1 New Delhi_

Mn Sandeep Kumar Chawla s/0 Late Shri
BareillxNainita] Road,Banaly,Uttar Pradesh do hereby

gistered
its authorized Signatory

.ent of ELDECO C:ity,Dohna,
d declare as under.

:Company is in the process of developing a residential
Colony") on approximately 35.34 acres of land situated

tradesh. This development is based on .the layout plan
lbpment Authority vide Map No. 20180928114059417

fyout Plan”),

township named ''Eldeco City,"
on Nainital Road, Bareilly,
approved by the Bareilly

dated 24.05.2019 {herein

That the Colony is registered with UPRERA and has been developed in compliance with all
necessary permits, licenses, and approvals obtained from the relevant authorities.

2.

That the Company vide letter dated 15.10.024 has requested for Exchange of land Gram
Samaj land falling under Khasra No. 508, (herein “Jheel Land”) situated at Village BilwaJ

Bareilly with land falling in Khasra Nos 500 and 501.

3.

That the CompanY is willing to exchange the Jheel Land for a parcel of land measuring
slightly more than 1.25 times the area of the Jheel Land, i.e., totalling 1,596 sq. m falling in
Khasra Nos. 500 (approx. 980 Sq. mt) & 501 (approx. 616 Sq. mt). - ' ''

4.

if

Statutory Alert:

I. IIle atrllienticIF/ of thIS SIllmp celllfIMte £n3uld ta verIHHJ at 'uw#.$1}ale81anlp.coljl' qr usIng e•SUmp MobIle App of Stock HoltJul SI

hIV aIs::Iep£;xiV In-1118 i£taiis a1 Uni eel tiliaite ana os avaIlable on the website / Fiobll=: ApiS rendirltFlflii&alid- -"'2 The onus al checkIng Ihe leqltnuacy IS on the users o1 1118 argficnle
3' in caBe of any dtsKepal ICy I\IQaB8 InfaInt tIle Competent Atnllu IIly
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5. That the Company will bear all costs to excavate the exchanged land falling in Khasra Nos.

500 & 501 for the purpose of creating a jheel1 in accordance with applicable norms if its
proposal is accepted.

6. That the Company’s associate company Popular Infratech
ownership of the area falling under Khasra No. 500.

pvt Ltd is under complete

7. That the Company’s associate company Mars Buildtech Pvt Ltd is under joint ownership of

the area falling under Khasra No. 501 with other co-owners.

8. That the Company is in the process of getting consent from co-owners as to location of the
proposed land under exchange in Kbasra No. 501. Against the Jheel Land to avoid anY
issue/dispute in future.

9. Shizra plan showing area under !<basra no. 500 & 501 is also annexed herewith

Deponent

Verification

The content of my above Affidavit is true and correct as per the records and nothing material has
therefrom.ly me

Sq

„thisday of 15th October, 2024

Deponent

qryay
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BEFORE THE HONtBLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGnqAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:

RAJPAL SDqGH
VERSUS

. .. APPLICANT

ELDECO COMPANY & ORS. . .. RESPONDENTS

KNOW ALL TO WHOM THESE PRESENTS SHALL COME THAT I VAIBHAV LALIT S/0 SH. GULSHAN LALIT AGED ABOUT
28 YEARS, R/0- C46, ANSAL TOWN, KARNAL, HARYANA 132001 AUTHORIZED REPRESENTATIVE FOR RESPONDENT
NO. 4 1N THE ABOVE-NAMED MATER, DO HEREBY APPOINT: -

ADVOCATES:

ROHIT NAGPAL

D.4123/03

RAVI KUMAR

UK 447/21

SWETABH KUMAR DEVINDER SINGH SACHIN SHARMA

D-2379/2020 D..1328/2003

9999991014 9810722272

D4089/2023

81307330619811601211 8882802453

OFF: B-24U, LGF, Greater Kailash-1, New Delhi - 110048

[hereinafter called the ''Advocate'] to be my/our Advocate in the above noted case & authorise them: -
To actt appear and plead in the above-mentioned case in this Court and/or in any Court in which the same maY be tried or heard

and also in the appellate Courts including the Hon'ble Supreme Court subject to the paWnent of fees separateIY fOF each coun
b US
To signI file1 verjv and present pleadings, appeals, crossabjecUans or petitions for execution, review, revision, withdrawal:

compromise, or other petitions, or affidavits or other documents as maY be deemed necessarY or proper for the prosecution of

the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that maY arise touching or in anY

manner relating to the said case.

To take execution proceedings.
To deposE draw and rec.eive money1 cheques1 cash and grant receipts thereof and to do all other acts and things which may

be necessary to be done for the progress and in the course of the prosecution of the said case:
To appoint a'nd instruct any athe; Le-gaI Practitioner1 authorjUng him to exercise the power and authority hereby conferred upon
the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.

And IM/e the undersigned do hereby agree to rativ and confirm all acts done by the Advocate or his substitute in the matter as

my/our own acts, as if done by me/us to all intents and purposes.ArIa–Ifwi Jndert ake that I / de or my four duly authorIzed agent would appear in the Court on all hearings and will inform the

Advocates for appearance when the case is called.And I /we under;igned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case. The

adjournment c.,ost; whenever order;d by the Court shall be of the Advocate which he shall receive and retain himself.
Add 1 /we the undersigned do hereby a’gree that in the event of the whole or part of the fee agreed by me/us to be paid to the
Advocate remaining u-npaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid UP. The
fee settled is only for the above case and above Court.
I/We hereby agree that once the fee is paid. 1 /we will not be entitled for the refund of the same in anY case whatsoever. If the
use Iasb fir more than three years1 the advocate shall be entitled for additional fee equivalent to half of the agreed fee for every

addition three years or part thereof.

IN WITNESS WHE.REOF I/We do hereunto set my /our hand to these presents the contents of which have been undetstood bY
me/us on this@hay of October 2024.

Accepted subject to the terms of fees. Infrahqild Limited

AMhwWil N%)irector

\
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For Eldeco
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